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MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the 5th July, 20 1 1 

GS.R 507@).--In exercise of the powers conferred by clause (A) and (b) of 

sub-section (1) of section 642 read with sections 2 6 6 4  266B and 266E of the 

Companies Act, 1956 (1 of 1956), the Central Government hereby makes the 

following rules, further to amend the Companies (Director Identification Number) 

Rules, 2006 namely:- 

1. Short title and commencement 

(1) These .rules may be called the Companies Director Identification 

Number (Third Amendment) Rules, 20 1 1. 

(2) They shall come into force with effect from 9" July, 201 1. 

2. For rule 2, sub-rule (ii), following shall be substituted:- 

"Director Identification Number" (DIN) means an identification number which 

the Central Government may allot to any individual, intending to be appointed 

as director or to any existing directors of a company, for the purpose of his 

identification as such arid includes Designated Partnership Identification 

Number (DPIN) issued under section 7 of the Limited Liability Partnership 

Act, 2008 and rules made thereunder." 

3. For Forms DIN-I and DIN-4, the following Forms shall be substituted, 

namely :- 



.,- 
- ~ ~. . ~ .- - - - -- . . . - . .  . - . .  - ....... . . . . . . . . . . .  . 

Application for a l l o h e n t  of Director ! !FORM NO. DIN91 Identification Number 

i [Soe Rule 3(1) ofthe Companies (Dlreetor ldentlficstion 
i Number) Rubs. 2006, Rule 10 of Limited Liability i 

I Patinenhip Rules. 20081 
... . . . . . . . . . . . . . . . . . . . .  -.: 

Note - 
-Al l  fields marked in ' a n  to be mandatorily filled. 
- Income-tax Permanent Account Name (Incotno-tax PAN) ia mandatoy in caw  of Indian rutionsb wg h 
such case applicant details should be as per Income-tax PAN. In case the details 0s per lncome4ax PAN am 
Incorrect applicant Is advised to first correct the detolls in Income-tax PAN. R h r  instruction Lit for detsb. 

- In caw  of fomign nationals. Peuport number is mandatoq. 

1. 'Applicants name (Enter full name and do not uso abbmvirtions) Photogmph 

(a) Firat name 

(b) Last name 

(c) Middln name 

2. 'Fsthefs name (Even m l r i e d  women must glve hthefs name) 

(a) Firsl name m l  
(Anach a lalesl passport sizn 

(b) Last name photograph by d i n g  on 
above box) 

(c) Middla name 

3. 'Whelher a citizen of India 0 Yes 0 No Remove Photograph 
- 

4. Nationality I I 5. 'Dale of birth I I (DDMWYW) 

6. 'Gender 0 Male 0 Femak 7. Place of birth r j  
8. Imrme-lax permanent amunt  number I VVerify Inamelau PAN deteib I 

11. Driving license number 

12. Permanent msidential address 

'Line I 

Line II 

'Cily 

'state 7 'pin code 7 
ISO muntry code 

Counby 

Phone 'Mobik Fax 

'e-mail ID 
- - - 

13. 'Whelher presenl res~denlial address is same as permanent residenlial address 0 Yes 0 No 

14. Present residential address 

Line I 

I inn II I 7 -. . .- .. 
1 

Cily 

Slab 7 Pin code 

IS0 counlrv code 
- 

Country 

Phone '- Fax 



\ 
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Certificabon 

-n It is,hereby certified that the attached photograph and attached documents are of the applicant It i6 further 
cert~ded that all required attachments have been completely attached to this application. 

'm It IS further certified that I have venfed the above particulars of the applicant from the original documents of the 
applicant. I found them to be true and correct and are also in agreement wih the attached documenl. 

Note: In case where the applicant is residing outside India, the particulas have to be wrifmd from lhe documenk 
duly anesled by the attesting authority as mentioned in the instruction kil. 

-U It 1s further certified that the applicant has given a verification in respect of the following and mpy of verfication 
by the app!lcant as per Annexure - 1 of the DIN Rules has been attached - 
'n the aDDlicant is not restrained1 disaualifiedl removed of, for k i n a  ao~ointed as diredor of a comoanv 
U 

unde; ihe provisions of companies Act.1956 induding ~ections-20'3: 274. 284 and 388(E) of the'seid Act 
or for being appointed as a designated partner of a limited liability partnership under h e  provisions of the 
L~mited ~iabiity Partnership Act;2008 including section 5 of the kid Act. 

'n the applicant has not been declared as prodaimed offender by any Economic ORence Court or 
Judkial Magistrate Court or High Court or any other Court. 

'n the applicant has not been allotted a Diredor Identification Number (DIN) under section 2668 of the 
Companies Act.1956 or a Designated Partner Identification Number (DPIN) under section 7 of the 
Limited Liability Partnership Act, 2008. 

'u I have been duly authorised by the applicant to sign and submit this application. 

Attachments (Refer instruction kit for details) List of attachmenk 

1 'Proof of identity of applicant 

2. 'Proof of res~dence of applicant 

3. 'Copy of wrificatlon by the applicant 
as per Annexure - 1 of the DIN Rules 

4. Optional anachment(s) - if any 

1 Remove attachment1 

To be digitally signed by 

.Category L- 
In case of Chartered accountant or Company secretary or Cost accountant (in whole- time practice) 

Membership number or certificate of practice number of Chartered accountant 
or Company secretary or Cost accnuntant (in whole- llme praclice) 

r-- L--- 

Whether associate or fellow 0 Associate 0 Fellow 

In case of secretary (who is member of ICSI), in wholetime employment of existing company in which the 
applicant is proposed to be a director 

-- 

Membership number of the secretary 

Whether asjociate or fellow 0 ~ssouate 0 Fellow 
-- 

Corporate identity number (CIN) ofcnmpany with which secretary is L__-. p - 

associated and in which applicant is proposed to be a director 
-7 

Name of company 

7 
- 

This eFom has been taken on record by the Central Government through electronic mode and on the basis 
of statement of correctness given by the penon filing the f o m  
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Verification of  a ~ d i c a n t  i n  case of Form DIN-1 as Der Annexure 1 of the DIN rules 

1. .................. (name of applicant), Son/Daughter* of 
.............. ................. (applicant's fathefs name), born on (date of 

birlh), resident of ............ .....(p resent 
residential address of the applicant) hereby confirm and verify that the 
particulars gtven in the F O ~ ~ D I N - 1  are true and correct and alsa are in 
agreement w~th the document belng attached to the Form DIN-1 

I further confirm that 

(i) The photograph and document being attached to the Form DIN-l 
belong to me. I further confirm that all required documents have been duly 
certified by the respective government authority and are being attached to 
the Form DIN-1 and 

(il I am not restrained1 disaualifiedl removed of, for being appointed - . .  
as director of a company under the provisions of Companies Act. 
1356 ~ncludinu Section 203. 274. 284 ane 388 ( € 1  of tne said Act 
or for being appointed as a 'designated partner b i a  limited liability 
partnership under the provisions of the Limited Liability Partnership 
Act. 2008 including section 5 of the said Act and 

(ii) I have not been declared as proclaimed offender by any Economic 
Offence Court or Judicial Magistrate Court or High Court or any other 
Court and 

(i3) I have not been already allotted a Director ldentificatlon Number (DIN) 
under Section 2668 of the Companies Act, 1956 or a Designated Partner 
identification Number (DPIN) under section 7 of the Limited Liability Partnership 
Act, 2008. 

u )  Mrl Ms ................. CAI CSI CWA in practice has been authorised to digitally 
sign DIN application on my behalf. 

'Note. Strike out whichever is not applicable 

Signature. 
(Name) 

FORM NO. DIN-4 Intimation of change in particulars of 
Director1 Designated Partner to be given to 

[See Rule 7 of the Companies (Director the Central Government 
Identification Number) Rules, 2006, Rule 10 of 
Limited Liability Partnership Rules, 2009) 

Note - 
A l l  Aelds marked in . are to be mandatorily filled. 

-In case of Indian nationals. Income-lax Permanent Account Name (Income-tax PAN) is mandatow in all 
cases even i f  there is no change in Income-tar PAN. In such cares, dlrectorl designated partner details 
should be as per Income-tax PAN. In case the details as per Income-tax PAN are incorrect, director1 
designated partner is advised to flrst correct the details in lncome4ax PAN. Refer instruction kit for detalls 

l.(a) 'Direclw ldenlificalion Number (DIN) I 1  re-fill 1 
L -___]I - " I 

(b) Name r 7 
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2. 'Type of change: 

I F  I1 s nerebr cerll'ed thal the allacned pr u:uqra?n and a1:dinrd dowmenls are (11 the dareclor, desagnaled partner. 11s . - 
tdnrdr ceqd ed 'ma1 all requored allacnrr eoe nave occr romEle'e.y altachsd 0 tnls Iotm 

Director1 Designated Pamer Name Father's name Nationality 

Date of birth Gender 0 Inme-tax PAN 

0 Voters Identity card number Passpall number Driving license number 

E-mail ID/ Mobile Permanent residential address Present residential address 

Enter Information that needs to be comded. Enter only the relevant field(s) 

3. D i rsc tdd  Designated Partner's name (Enter full name and do not use abbreviations) 

(a) First name 

(b) Last name 

(c) Middle name 

- Photograph 

- 
.- 

- 
d. Father's name (Even manled women must Oive father's name) 

(a)Fktname 1 
(b) Last name 

(c) M~ddle name 
r_-- -p+q _=] (Attach photograph El a latest by dicking passport on size 

5. Whether a citizen of India 0 yes 0 above box)(Refer inshcticm 

6. National* [-------l kit for delads) 

7. Date of birth 7 1  (DDJMMmyY) Remove Photograph 

8. Gender 0 Mde 0 Female 

9. Income-lax permanent acmnt  number [__ 1 Verify income-tax PAN details I 
10. Votefs identity card number 

11. Passpcd number 
I___? 

12. Driving license number 
c z z I I z l  r -- J '13.Mobile 1-1 

.?4. e-mag ID r- - 

15. Permanent residential address - 

I 
Line I 

~~ 

Line II 
1 

-. - 
City 

2 
I-- .--T__-IIC) -- - 

Sble 
2 

Pin code I 1 - 
ISO munw mde I-] -- - - ~- 
Country - 
Phone [ I  

1 
Fax r - p 2  

16. Whether present residenllat address is same as permanent residenlial address 0 Yes 0 NO 

17. Present residential address 
-. . - - - -. - - - - - . - 

Line I iii----' --- -- . -~ .- -- - - -- - 
Line II 

___? 
- - ~ - 

city C_=_ - ~~ -. - 

$!ate r- 1 
2 

C . ~ - i . 
Pin code YJ 

IS0 countrv code : I 
. . - 1  . ~~ 

Country r --- ~ - ~~ 

Phone ! 
'1 

- 1 
.> 

Fax 7 1  
Certificslion 
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C] It is further cemfied that I have verified Vie above parlicula-s of the director1 designated partner from the original 
documents of the director1 designated pinner. I found them to be true and mrrect and are also in agreement with the 
atfached documenb. 

Note: In case whwe the directorl designated partner is residing outside India. the particulan have to be verified from the 
dommenls duly attested by the attesting wlhodty as mentioned in the instruction kit. 

C] It is further certified that the directorl designated partner has given a verification in respect of the following and copy of 
verification by the directorl designated partner as per Annexure - 2 of the DIN rules has been attached - 
'0 the dlrectorl designated partner 1s not restra~nedl dtsquallfiedl removed of, for bemg appolnled as dlrector of a 

companf under the prov.slons of Companies Act.1956 mdud~ng Seems 203.274.284 and 388(E) of the sald Act 
or for beina aominted as a desianated Dartner ofa limited tiabildv oartnenhb under the omvisions of the Limited 
Liability ~ ime 'nh i p  Act. 2008 i&!udi<seclim 5 of the said ACI: 

'0 the directorl designated partner has not been declared as proclaimed offender by any Emnomic Offence Cou~l or 
Judicial Magistrate Couri a High Cwd or any other Court. 

'0 the directorl designated partner has no other alloled DIN other lhan DIN in which changes are intimated, under 
3 seclion 2666 of the Companies Ac1.1956 or a Designated Partner Identilication Number (DPIN) under section 7 of 

the Limited Liability Partnership Act. 2008. 

I have been duly authorised by the directorl designated partner to sign and submit this I o n .  . 
Attachments 

1. 'Pmof of change in parliculars 

2. 'Copy of verification by the directorl designated partner 
as per Annexure - 2 of the DIN rules 

p G q  

3. Optional anachment(s) - if any I Attach I 

List of attachments 

I I 

To be digitally signed by ( R e m e  attachment 

-Cat-ry 7 - 1  
In case of Chartered accountant or Company secretaw or Coat accountant (in whole- Lime practice) 

Membership number or certificate of practice number ofchartered accountant 
or Company secretary or Cost accountant (in whole- time practice) 

Whether associate or fellow Associate 0 Fellow 

In case of secretary (who is member of ICSI) in wholetlme employment of existing company with which 
director is associated 
Membership number of the secretary in wholetime employment of exisling company 

Whether assoaate or fellow 0 Assodate 0 Fellow 
- 

Corporate identlty number (CIN) of company with which seuetary and director is 
associa:ed 

Name of company 

- 
[pzq 

I -7 
L-. i 
[ Modify 1 ( CheckFonn 1 I ~ r e s c ~ l i n y  I I Submit 
I - - u 
This eFonn has been taken on record bv lhe Central Government throuah electronic mode and on the basis 
of statement of correctness given by the person filing the form 

- 

Verification of director l  desiqnated partner in case of Form D I N 4  as per  Annexure- 2 of m* 
I. ................ (name of director1 designated partner), SonlDaughter' of 

................. (director's1 designated pape r ' s  father's name), born on 

..............( date of birth). resident of ............................................... 
(oresent residential address of the diredorl designated partner) hereby confirm ., ~~ 

and vertfy that the particulars givenin the Form  DIN-^ are trueand c o k e d  and 
also are in agreement with the document being attached to the Form DIN-4. 
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(i) I have applied for change of:- 

a) Director1 Designated Partner Name (aiong wlth proof and in 
case of change of name a copy of Notlflcation publishzd in the 
Gazette) 

b) Father's name (along with proof) 
C) Nationality (along with proof) 
d) Date of Birth (along with proof and in case ot change in date of 

birth, copy of Notification published in the Gazetle) 
e) Gender (aiong with proof) 
f) Income -Tax Permanent Account Number (along with proof) 
g) Voters Identity Card Number (along with proof) 
h) Passport Number (along with proof) 
i) Driving License Number (along with proof) 
j) Email ID1 Mobile (along with declaration) 
k) Permanent residential address (along with proof) 
I) Present residential address (along with proof) 

I further confirm that 

(ii) The photograph and document being attached to the Form DIN-4 
belong lo me. I further confirm that all required documents have been 
duly issued by the respective government authority and are being 
attached to the Form DIN-4 and 

(iii) I am not restrained1 disqualified1 removed of. for being appointed 
as director of a company under the provisions of Companies Act. 
1956 including Section 203, 274. 284 and 388 (E) of the said Act 
or for being appointed as a designated partner of a limited liability 
partnership under the provis~ons of the Limiled Liability Partnership 
Act. 2008 including section 5 of the said Act and 

(iv) I have not been declared as proclaimed offender by any 
Economic Offence Court or Judicial Magistrate Court or High 
Court or any other Court and 

(v) I have no any other allotted Director ldentification Number (DIN) 
other than DIN in which changes are intimated under Section 2668 
of the Companies Act. 1956 or a Designated Partner Identification 
Number (DPIN) under section 7 of the Limited Liability Partnership 
Act. 2008. 

(vi) Mr/ Ms ... .. . .. . .. . .. . . . . CAI CS/ CWA in practlce has been 
authorised to digitally sign DIN application on my behalf. 

'Note: Strike out whichever is not applicable 
Signature: 

(Name) 

[F. NO. 21112011-CL. V] < 

AVlNASH K. SRIVASTAVA, Jt. Sec) 

Note :The Principal notification was published vide number G.S.R. 649(E) dated 
ine 191h October, 2006 and last amended vide G.S.R. 427 (E) dated the 2nd June, 
20! 1.  

Printed by the Manager. Govrrnntenl of India Press. Ring Road, Mayapur~. Neu Delhn.1 10064 

and Published by the Controller o f  Publicat~onr. Lklh!-l 10051 . 


